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ORAL ORDER
(Pronounced by Hon'ble Smt. B. Bhamathi, Member(A))
Heard. The applicant has filed this OA under section 19 of the

Administrative Tribunals Act, 1985 seeking the following relief:

“I. To direct the 2" respondent to grant family pension to the
applicant and also to grant arrears of family pension to her with interest
at the rate of 12 % per annum, and;

ii. to pass such further or other orders as this Hon'ble Court may
deem fit and proper.”

2. When the matter is taken up for hearing, learned counsel for the
respondents produces a copy of the order dated 21.02.2017 which is
taken on record. He further submits that the applicant had been
granted the relief as prayed for and the OA has become infructuous.

Learned counsel for the applicant also reiterates the same.

3. Considering the above submission, the OA is disposed as
infructuous.
(B. Bhamathi)
Member(A)
12.03.2018
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